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Mr. Deputy-Speaker: We have to 

take up non-official busilness now. 
The hon. Member may continue on 
Monday. 

14.30 hrs. 
HINDU MARRIAGE (AMENDMENT) 

BILL 

(Amendment of section 13) 
by Shri D. C. Sharma 

Shri D. C. Sharma (Gurdaspur): 
b£-g to move for leave to introduce a 
Bill further to . amend the Hindu 
Marriage Act, 1955. 

is: 
:\lr. Deputy-Speaker: The question 

"That leave be granted to intro-
duce a B;1l further to amend the 
Hindu Marriage Act, 1~55." 

The mo~;on was adopted. 
Sh~i D. C. Sharma: I introduce the 

:Sill. 

YOUNG PERSONS (HARMFUL 
PUBLICATIONS) AMENDMENT 

BILL 

(Amendment of section 2) 
by Shri C. K. Bhattacharyya 

Shri C. K. BhattacharYYa (Raiganj): 
beg to move for leave to introduce 

a Bill to amend the Young Persons 
,Harmful Publicatiom) Act, 1956. 

Mr. Deputy-Speaker: The questioB 
is: 

"That leave be granted to 
introduce a Bill to amend the 
Young Persons (Harmul Publica-
tions) Act, 1956." 

The motion was adopted. 
Shri C. K. Bhattacharyya: I intro-

duce the Bill. 

WORKING JOURNALISTS (CONDI-
TION'S OF SERVICE) AND 
MISCELLANEOUS PROVISIONS 
(AMENDMENT) BILL 

(Insertion of new SectiOn 7 A) 
by Shri C. K. Bhattacharyya 

Shri C. K. Bhattacharyya (Raiganj): 
beg to move for leave to introduce 

a Bill further to amend the Working 
Journalists (Conditions of Service) 
and Miscellaneous Provisions Act, 
1955 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to 
introduce a Bil) further to amend 
the Working Journalists (Condi-
tions of Service) and Miscellan-
eous Provisions Act, 1955." 

The moqion was adopted. 

Shri C. K. Bhattacharyya: I intr()-
duce the Bill. 

14.32 }""8. 

CENTRAL SILK BOARD 
(AMENDMENT) BILL 

(Amendment of sections 4 and 6) 
by Shri Sham Lal Saraf 

Shri Sham Lal Saraf (Jammu and 
Kashmir): I beg to move: 

"That the Bill further to 
amend the Central Silk Board 


